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CENTRAL ADMINISTBATlVE TRlBUNAL 
AUAHA8AD B ENOi A'·' HIABAQ. 

Original Application No.529 ef 1997. 

' 

Allahabad this the Olst day of 3uly 2903. 

Hon 1ble t.t-.Justice R.R.K. Trivedi, v.c. 
Hon 'ble M;'.D.R. Tew•ri. M!IDber-A. 

Ali Abbas a/, 53 years 
son of Sri Abrar Hussain 
Presently posted as Chief Ticket 
Inspector Northern Eastern Railway 
Varanasi. 

. ••••••• Applicant. 

(By Advocate : Sri Sudhir Agrawal) 

Versus. 

1. Ir:: Unio~ of Ind~ 
ou~ he Secre ary 

Minis y of Railways 
New· Delhi. 

2. Tt)'l _.. c~neral Manager/General Manager (P) 
North6rn Eastern Railway, 
Gorakhpur. 

3. The Divi·sional Railway Manager/Divisional 
Railway M1nager (P) Northern Eastern Railway 
Go.rakhpur,. 

4. The Railway Board, 
Railway Bhawan, 
New Delhi through its Chairman. 

5. Sri lakshman Sharma, 
Gonductor, Northern 
Varanasi. 

Eastern Railway 

6. Sri B.P. Vaish, 
Posted as Divisional Train Ticket 
Inspector, NQrthern Eastern Railway 
Allahabad City. 

7. Sri Ramesh Sin~ 
Divisional Tra Ticket Inspector 
~orther~ Eastern Railway aranas • 

a. Sri A.K. Benerji 
Posted as Divisional Train Ticket Inspector 
N.E. Railways, Allahabad City. 

9. Sri K.v. Shukla 
Pos ted as Divisional Train Ticket Inspector 
NI e Railways 
Varanasi. 
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10. sri Radhey M>han Tewari 

11. 

Posted 4j Divisional Train Ticket Inspector 
N.E. Rai ways . 
Gorakhpur. . 

Sri Ram Charitra Yadav 
Posted as Divisional Train Ticket Inspector 
N.E. Railways, M1u. 

12. Sri K.K. srivastava 
Posted as Divisional Train Ticket Inspector 
N. E. Railways 
Varanasi. 

• ••••••• Respondents. 

(By Advocate : Sri P bhthur/Sri Lalji Sinha) 

_OJl..JJ_E_R_ 

(By Hon'bl e lvt'.Justice R.R.K. Trivedi, V.C.) 

By this O.A. filed under section 19 of Administrative 
' 

I 

Tribunals Act 1985, applicant has challenged the order-

dated 14/17th March 1997 (Annexure l ), order dated 

21.03.1997 (Arnexure 2) and letter dated 31.03.1997. 

BY aforesaid orders the earlier orders dated 13.06.1990, 

12.08.1993 and 27.08.1993,., by which seniority of the 

employees was determinect,havebeen cancelled and the 

applicant has been reverted. Learned counsel far the 
<"' 

applicant has challenged the order on various groun9b~ 

including that before passing the impugned orders, 

cpportuni ty of hearing was not gi ve.n to him. It is 

submitted that as the orders were passed in favour 

of the applicant they could not be legally cancelled 
..(".. a ,,/' I 

afte.z;! period of four years without giving a shoW cause -
notice and opportunity of hearing to the applicant. 

The factual position in this regard is not disputed 

that the impugned order was passed without giving 

opportunity of hearing to the applicant. However, 
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learned counsel for the respondents submitted that 

the error was obvious in the order. In the circumstances 

the opportunity of hearing was not necessary. Sri 

P Mathur learned coun~l for the respondents has 
...;! ~~I U. 

further submitted that1'.J:lr challenging the similar 

order in the case of Kumbh Nath vs. u.o.i and others 

has been allowed and matter was sent to the Concerned 
c..A I 4a..t\I\ ~ 

Authority for considering the case/_'In the circumstances, 

~~~~;;J ~ the applicant is entitled for similar • 

3. The O.A. is allowed in-part. The impugned orders 

. 
dated 14/17th Yarch 1997 (Annexure 1), order dated 

21.03.1997 (Annexure 2) and letter dated 31.03.1997 

are quashed. The respondents shall pass fresh order 

in accordance with law/ ~QVQ:l', responde~ta sb~l J aauJ~ 

~bQ;p°ty to pass fresh erae0fter giving opportunity 

of hearing to the applicant. 

No order as ·to costs. 
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Member-A. 

Manish/-
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